SECTI ON XVI |
MATTER FOR : 05.10. 2015
R/ COURT NO.: 02
| TEM NO . 28
"IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON
CVIL APPEAL NO 797 COF 2014

Raj j an Lal ... Appel | ant
VERSUS
Union of India & Anr. ... Respondent s
OFFI CE REPORT FOR PRE- FI NAL

The matter above-nentioned was |isted before the Hon' bl e Court
on 20'" January, 2014, when the court was pleased to inter-alia pass
the follow ng Oder:

“Delay condoned.
Appeal admitted.”

The matter above-nentioned was |isted before the Ld. Registrar
Court on 29t" April, 2015, when the court passed the followi ng Oder:

“The 1learned counsel for the appellant shall
file the statement of case within a period of 45 days.
Service of notice is complete on the respodents but no one
has entered appearance on their behalf.

List again on 18.8.2015.”

It is submtted that there are two respondents in the mtter
and service of NLPA is conplete in respect of both the respondents
but no one has entered appearance on theif behal f.

It is further submtted that counsel for the appellant has not
filed statement of case so far.

It is also submtted that proviso 32(2) of Order Xl X of New SCR
2013 read as “Provided that where as appellant who has entered
appearance, does not file a statement of case within the tinme, as
provided in sub-rule(l) it shall be presunmed that the appell ant does
not desire to |odge statenent of case in the appeal.”

The nmatter above-nentioned is |listed before the Registrar Court
for Pre-Final hearing under Order V(1) Rule 30 of SCR 2013 with this
of fice report.

DATED THI S THE 01ST DAY OF OCTOBER, 2015.

ASSI STANT REQ STRAR

Copy to : M. Ritesh Agrawal, Advocate

ASSI STANT REG STRAR



